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Delay m announcing the Revised 
Price ot Bubber

4563 . S H R I B . K . N A IR : W ill th e  
M in is te r  o f  C O M M E R C E  A N D  C IV I L  
S U P P L I E S  A N D  C O O P E R A T IO N  b e 
p le a se d  to state:

(a ) w h e th e r  h e  is a w a r e  th a t w a g e  
n e g o tia tio n s  in  th e  R u b b e r  P la n ta tio n  
In d u s tr y  in  K e r a la  em p lo y in g  o v e r  
o n e  and  a h a lf  la k h s  o f w o r k e rs  are  
b e in g  h e ld  up  o w in g  to  th e  d e la y  in  
G o v e rn m e n t a n n o u n cin g  th e  rev ise d  

p r ic e  o f  ru b b er; and

(b ) i f  so, w h e th e r  h e  w o u ld  ta k e  
s te p s  to h a v e  it fixed  im m e d ia te ly ?

T H E  M IN IS T E R  O F  C O M M E R C E  
A N D  C I V I L  S U P P L IE S  A N D  C O 
O P E R A T IO N  (S H R I M O H A N  D H A - 
R I A ) :  (a ) No, S ir.

(b ) T h e  p ro p o sa l to r e v is e  th e  
m inm una p rice  o f ru b b e r  is u n d e r co n 
s id eratio n  and a decision  is e x p ected  
to b e  ta k e n  sh o rtly .

Im p o rt L ic e n c e s  fo r  ed ib le  O il to
M /s G o d re j Soap  M a n u fa ctu rin g  

C o m p a n y  a n d  o th e r  C o n ce rn s

4564. S H R I J Y O T I R M O Y  B O S U : 
W ill th e  M in ister  o f C O M M E R C E ’ 
A N D  C IV I L  S U P P L IE S  A N D  C O 
O P E R A T IO N  b e  p leased  to state:

(a ) th e  q u a n tity  o f o il p e rm itted  
to b e  im p o rted  b y  ea ch  firm  a g a in st 
lice n ces  g ra n te d  to  G o d re j S o a p  
M a n u fa c tu r in g  C o m p a n y , B o m b a y , 
A p p e e ja y  P v t. L im ited , C a lcu tta  head
e d  b y  S h r i S w r a j P a u l an d  o th ers and 
13 o th e r  firm s, w ith  v a lu e s  and 
fo re ig n  e x c h a n g e  re le a se  to ea ch  of 
th em ;

(b ) w h e th e r  th e  firm  A p p e e ja y  co n 
n ected  w ith  A m in ch a n d  P y a r e la l  w a s  
in v o lv e d  in  a serio u s econ om ic o ffen ce 
and b la c k -m a r k e t in g  in v o lv in g  im 
p o rta tio n  o f  s ta in le ss  ste e l a n d  s e v e r a l 
o th e r  item s; and

(c) H so, what action Government 
proi>os'e to take in this regard?

T H E  M IN IS T E R  O F  C O M M E N C E  
A N D  C I V I L  S U P P L I E S  A N D  C O 
O P E R A T IO N  (S H R I M O H A N  D H A - 
R I A ) :  (a) A  s ta te m en t sh o w in g  th e  
v a lu e  o f licen ces g ra n te d  to th e  13 
firm s in c lu d in g  M /s. G o d re j S o a p  M fg . 
Co., B o m b a y , A p p e e ja y  P v t . L td ., C al*  
c u tta  is a ttach ed . L ic e n c e s  fo r  e d ib le
o il are  g ra n te d  w ith  v a lu e  o n ly  as 
lim itin g  fa cto r. A c tu a l R e le a se  o f 
fo r e ig n  e x c h a n g e  in  e a c h  case  d e 
pen ded  on th e im p o rts  m a d e  b y  e a c h  
p a rty . N o fo re ig n  e x c h a n g e  is r e le a 
sed un less a p a rty  has to  re m it p a y 
m ents fo r  im p orts m ade.

(b ) M /s, A p p e e ja y  P v t. L td ., is on e 
o f the firm s u n d er th e  A m in ch a n d  
G ro u p  of concern s. T h e r e  w e r e  c e r 
ta in  a lle g a tio n s a ga in st A m in ch a n d  
Group re g a rd in g  n o n -fu lfilm e n t o f  
exi^o. L o b lig a tio n  a g a in st th e ir  b a r te r  
licen ces.

(c) O n  th e b asis o f rep o rt o f  ‘S a r -  
k a r  C om m issio n ’, M /s. A p p e e ja y  P v t. 
L td ., w e r e  d eb a rred  fro m  r e c e iv in g  
licen ces fo r  5 lice n sin g  p erio d s w ith  
effe ct fro m  18.6.1966 to 31 .3 .1971. T h e  
firm  w a s  not d e b a rre d  fro m  r e c e iv 
in g  im p ort licen ces in  F e b ru a ry , 1977 
w h e n  a lice n c e  fo r  im p o rt o f  e d ib le  
o ils  w a s  g iv e n  to  it.

S ta te m e n t

Name o f L  ccnsce Total value o f the 
lice cesngivcn for 
import o f edible 
oils and oil seeds

1. M/s. Godrej Soap
Lim ited, Bombay Rs. 47,60,21,74

2. M/s. Jamnadas Madhavji
& C o., Bombay Rs. 7,86,97,500

3. M/s. Jai Hind O il M ills,
Bombay . . Rs. 9,00,00,000

4. M/s. Kamani Oil M ills.
Bombay . . Rs. 13,50,00,000

5. M/s. Shree Krishna Oil
M ills, Bombay. Rs. 9,65,00,000

6. M/s. Karachi Khopra
M ills , Bombay . Rs. 8,41,50,000
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